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which convicied .
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(Give details of highest School / University education with full form of the certificate/ diploma! degree course)
(Name of the School /College/ University and the year in which the course was completed.)
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Highest edueational qualification:

(Give details of School / University education with full form of the centificate/ diploma/ degree
course} (Name of the Schoal /Callepe/ University and the year in which the course was completed.)
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(h) I my spowse, or my dependents do not have any assel or liability, other than those mentioned in llems % and 6
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